Title: Regarding mismanagement of UTI funds.
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(Interruptions)

Fpax facte fHe (AERISTiw, 9.9.) : 3PS 98 S IR @ © .
MR. DEPUTY-SPEAKER: Nothing will go on record.



(Interruptions) &€, *

MR. DEPUTY-SPEAKER: Kunwar Akhilesh Singh, please do not interrupt now. This is the limit.
(Interruptions) &€;*

MR. DEPUTY-SPEAKER: Hon. Minister wants to respond. Do you not want to hear him?
(Interruptions) &€, *

MR. DEPUTY-SPEAKER: Your notice for Adjournment Motion has been disallowed by the hon. Speaker. Now do
you not want the Minister to respond?

...(Interruptions)

MR. DEPUTY-SPEAKER: | am on my legs. Please resume your seats.
...(Interruptions)

MR. DEPUTY-SPEAKER: He had raised the matter in the morning and the Question Hour did not take place. He is
again raising the same issue.

...(Interruptions)
MR. DEPUTY-SPEAKER: Let me complete. You do not even want the Presiding Officer to speak. | would like to
know whether you want to hear the response from the Minister or not. | am allowing him now.



